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Learned counsel Mr 0.P.Bhatti moves
this application. Learned Sr.L.G.S5.C Mpr '
S.Ali, is present féf the respondents.

Thquﬁplicant has impugned the
transfer order F.Na.122-2/86-CCRAS/Estt .,
dated 10.7.95 (Annexure=D of the appli-
cation) transferrihé him from Itanagar to
2iro. I find that there is no case for
scrutiny and dedisiqn‘relating to his
tfansfer.‘The'gfounds given by the appli-

These may. be COﬂSldered by the appropriate
authorlty of the department in Which the
applicant is serving. The other ground is
that he is a person from outside North
Eastern Region and since he has served. in
the North Eastern Regiofn for a long time
he is to be posted to a place of his
choice. This matter may also be considered
by the respondents if the applicant ' .
exercises his choice of place of postings.
The application is therefore not enter-
tained. However, the respondents are
directed to consider the representation
dated 22.7.95 (Annexure F to the, appllcatl

o COCQ'OCCODQQCQll.o"..!.........0’.‘.“‘0

(conﬁd.tovPage No.2)

\cant“afe humanitarian--and personal grounds,
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sympathetlcally and dlspose it. af,. Ulthlnv
. one month From today. The respondentst-””
‘ are also dlrected to retain the appllcant

in Itanagar till disposal of his afore-

said represent‘ation.'

LI

‘re.Thé appllcation is dlsposed of as
1ndlcated above. ‘- -

Bopy of this order may be ‘furnished

to the counSel of the partxes&uAnﬁghA}¢%7
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24 Copy of Office Order No.9/81
dated 12.8.81 issued by the
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2. Copy .of prescription dated |
' 7.10.93. | | B | >
4, Copy of Medical certificate dated
25.7.98 issued by Medicél Officer=
-in-charge.(Itagort Dispensary; o
GeneralHospital,)Naharlagun. ' C '8
5.  Copy of office order No.507/95
dated 10.7.95 (impugned:order) -
issued by the respondent No.3 D 19-2¢,
6+ Copy of letter dated 21.7.95 issued
by respondent No.4 to applicant. E .?')
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1.

Copy of reply dated 5.8.95

of applicant to respondent No.4

Copy- of D.O. Letter dated
2.6.1986. |

Copy of Gynae Registration Card
of the wife of applicant issued
by Ram Krishna Mission Hospital,

Itanagar.
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“IN THE CENTRAL ADYINISTRATIVE TRIBUNAL : AT GUWAHATI.'

BETWEEN

Shri Dwarika Singh,

Son of Late Rudal Singh,
resident of RRC (4y),
Itanagar.

eos Applicant.
-And -

1. The Union of India,

A
21
6 S é
S5
T g
3 1O
< 8
S £
T[N
<[
§
g4
Y

represented by the Secretary

to the Ministry of Health and

family Welfare, Govt. of India,

New Delhi.

‘ugdﬂ?fDirector, Central Council

for Research in Ayurveda and

'siddha, J.L.A.B.C.

A.B., No.61-65, Institutional

Area, Opp.'D' Block,
New Delhi- 58,

3 The Deputy Director,

Janakpuri,

Central Council for Research

Contd-Z se e
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in Ayuseda and Siddha,
T L.N.B.C.H.A.B., Nos 6165, .
Institutional Area, _
.Opp.'D' Block ,Janakpuri,

¥ New Delhi~58

/The Resident Oi_‘ficef -in-Chafge,

RRC (Ayurveda), Itanagar.
«+ Respondents

DETAILS OF APPLICAZION :

Te .'Partlculars of the Appllcant :

i) Name of the appllcaﬁag*i Shri Dwarika Singh

ii) Name of father

.

Late Rudal Singh
' 1ii) Designation and Office
in which employed ¢ Driver, the Resident

14

Officer=in~Charge.

iv) Office Address TheAResident Officer=

oe

Inéharge,RRC(Ay):
>Itanagar. |

The Resident Officer-Inchar-

(1]

v)e Address for Service of
all notices. L —ge,RRC(Ay) Itanagar@,
. Arunachal Pradeshe

2o Particulars of the Respondents : -

'I) Name and/or designation of the
Respondents i~ 1. Union of India,

represented by the Secretary

r
oy

COI’l'td"B ee @
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to the Ministry of Health and
Family Welfare,Govt. of India,-~
‘New Delhi, |

2. The Director,
'Central‘Council for Research -
in Ayurveda and Siddha, J.L.N.B.C.lé..
'B.,No;61~65, Institutional Area,
‘Opp.-'D' Block, Janakpuri,
- New Delhi- 58. '

3. The Deputy Director,
CentralACouncil for Reséarch
in Ayurveda and Siddha, LK.
J’.L".N.B.ct:iix.a., No.61-65,
- Institutional Area, Opp.-'D' Block,
-Janakpufi, New Delhi-58.

4.  The Résident Officer Incharge,

RRC (Ayurveda), Itanagar.
ii) Office address of .the : As above o
respondentsa

~1ii) Address for Service of : As above

all noticese

3 Particulars of the.Order against which'applications ~

ié made 3~
T

The aﬁplicatioﬁ is made against the following

" Order. :-

COI‘)‘td -L.' TR X)



507/95 W
10th July, 1995

i)  Order No.

ii) Date

iii) Passed by Deputy Director (#dmn.)

*e

iv) Subject in. brief Transfer of the applicant
from RRC,Itanagar to

THCRP, Zero.

4y = Jurisdiction of the Tribunal :

) | The applicant_declares‘that ‘
the subject matter of the Order.
against which he wants red-
-ressel is within the Juris-
~diction of the Tribunal, | :

-

5. Limitation :

Thélapplicant further_declarés
that the application is within
the limitation prescribed in
Section'21 of'the Administra-

~tive Tribunals Act, 1985,

6. Facts of the Cases :=

I) That—%ggitheioffice Order No..9/81 dated
12;8;8;: the applicant was appointed as a
driver in Regional'ReSearch Centre -
(Ayurveda),Itanagar, Arunachal Pradesh with
effect from 9.9.1980 on probation for a period

' of two years and temporarily by the respohdent

. Noe«4. ‘

Con 'td"s P
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A copy of the said office order
is annexed hereto and is marked as

Annexure<-4,

ii) That the applicant begs to state that on completion
of éforesaid probation period to the satisfaction
of all concern, the service of the applicant regulari-
-sed by the Respondents and the whole earrier of the

- T
applicant as driver is without any blemish.

iii) That the applicant begs to state that in the last
‘ part of the year 1993, the applicant suffered from
tuberculosis and accordingly,_he‘éfarted the tréatment _
at Central Hedth Service, Itanagar which continued
till Navembér, 1994 .As there was ho‘impfovement,
the applicant started the treatment of Medical
Officeryln-chérge,_Itafoft Dispensary, General
Hospital (Naharlagun) and still the_petitiéner is
under treatment. The Medical Officer, Itafort
Dispensary advised the applicant to continue the
tréafment and regular check up with other necessary
investigations from time-to-time. In addition to
above, the épplicant‘has_béen advised to avoid the

extreme cool climate, stress and straine

- The copies of fhe prescription

dated 7.10.93 and the Medical
certificateg dated 25.7.95 are
annexed'her;to and are marked és

Annexures-B and C respectively.

Contd=6...
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1v) That suddenly on 2274195- the applicant received

-C/\Ad(m
a letter from the respondent No.# ém;es&ng therewith

an office order No.507/95 dated 10.7.95 issued by
the respondent No.3 transferring the applicant from
Itanagar to Zifo and the applicant was further
" required ‘to submit D,A/T.A. Bi11 within 10 days from
}the date of reeeipt of the said letter.

The copies of the office order

No.507/95 dated 10.7. 95 and letter

PARRC Kty
dated 2?*4195-are annexed hereto
~

and are marked as Annexures-D and

E respectively.

) Thaf the appliéent begs fo sfate that on receipt

of the aforesaid‘letter as well as the office order
transfering the applicant, the applicant submitted

a representation to the respondent No'ﬂ_anx on 2247495
requesting for _transfer to a plaln area preferably
RRI (4GA Patna,Bihar) and further, he be allowed

to serve at Itanagar till he is posted at a place

‘of his choice for the reasons and grounds alluded

thereine.
A copy of the said representa~

~tion is annexed hereto and is

marked as Annexure-F,

COH’td‘? es e
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That in the meantime, the applicant further received
a letter dated 3,8.95 issued‘by the respondent No.4

asking him to submit his advance bill immediately

for arrenging thé,payment and in reply, the applicant

by letter dated 5.8.95 intimated the respondent No.4

" that his representation before the respondént No.2

is pending for consideration%nd accordingly, the

applicant may ‘not be released before the disposal of

“the representation. :

The copies of the aforesaid letters
are annexed hereto and are marked

~

as Annexures-G and H respectively.

That the.applicant begs to. state that no doubt;_
aﬁgéieaaézbegs$£s=s$a%@ the transfer is an incident

of service, however, the power of transfer must be
éxefciéed honestly}bonafide aﬁd reasénably. But, in
the instant case, the'exeréise of power is based

on extrenious consideration in as much as the transfer
oflthe applicant has been made in violation of thé

D.O. letter No. 6/22/SG/Estt.(Pay)II, dated 2.6.1986

- and DQOQ N0020014’3/83-E01V dated 1401201983 Wherein,

it is inter alia provided that on completion of

tenure of service in North Eastern Region, the officers
and/or employees may be considered for posting to

§tation of their choice as far as possibles. In the

© . dinsta-nt case, priér to the impugned order of transfer

Contd=8...
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no chance or epportunity was given to the applicant

asking him for posting to the station of his choices
Further more; nothing can be implied on reading:
of the transfer notice that the posting ofthe appli-
~cant to the station of his choice was asked for and
the posting to such statian was not possiblé and

as such, the -transfer order'is_liable to be quashed.

A copy of the said D.0O. letter
dated 2.6.1986 is snnexed hereto

and x is marked as Annexure-I.

viii)That the applicant begs to state that the Service
Rules applicable to the applicant do not prescribe
any kind of appeal and/or fepreSentation against
such transfer. However;'the representétion submi tted
by thé applicant  to the respondent No.2 requires sym=
-phetic. consideration by the respondent No.2 . In his.
represgntation, the épplicant apart from questin%ft?
the wvalidity of the transfer -order on the basis of
the guidélihes or instructions issued by the Central
Govt. also submitted ‘that the applicant is a tuber-
-closis patient and his transfer at a cool and high
altitude stafion like Ziro would result in more suffer=-
-ing ; that three/ggi;gggg of the applicant have been
studying at Kendriya Vidyalaya in 5th, 3rd and 2nd

standard respectively but there is no Kendriya vidyalaya

| Sghool at Hapeli, Ziro and as such, the future of his

_ chiidren would be ruined and that the wife of the

applicant has equally been facing the pregnancy

Contd-g ee e
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problems. The non=-consideration of the representa-
~tiong by the respondent No.2 has resulted in mis-
o R :

‘carriage of Justicee.

That the applicent begs to state that if the
applicant is transferred thZiro in pursuance of
the order issued by the respondent No.3, the life
of the applicant would be in peril considering his
state of health. The applicant has been advised by
his attending physician ‘that he has to continue
the treatment and fegulér check~up with other’
necessary investigatidn and to évbid the extreme
cool climatic condition. Ziro-is a very cool place
whlch may be fatal for the appllcant and as such,
the impugned transfer order is liable to be stayed

and/or ‘quashed.

Fhat -the applicanf begs to state that apart
from his poor health, three chlldren of the appli=-
~cant have been studylng in Kendrlya Vidyalaya at
'Itanagar. There is no fa0111ty for the chlldren
of the applicant to centinue 6r to persue the
study inas much as in Zero ‘there is no Kendriya
Vidyalayae In addition to abéve, the half yearly
Exam. of the children Of applicant is scheduled
in the moﬂtﬁ of‘December, 1995 and accordingly,
~ the str transfer of aﬁplibant at this juﬁctqu
would affect the carfér of the children of applicant

severelye.

: Contd-1 Oeee



xiie

xiiie

~10-

That the.applicant\begs to state that appart

from the aforesaid prébléms, the applicant is

" equally facing the problems of his pregnant wife.,

The delivery of child is expected within 2/3
‘months. Ai,present the wifé of the applicaﬁt is
under the éare of Ram Krishha Missidn Hospital,

Itanagar aﬁd she requirés rest, care and proper -

attendance. If the petitioner is.transfefed it

would reéult in intolerable hardships.

vA,copy-Qf Gynae RIXXXXRHE RegiStra-
~tion Card is annexed hereto and is

marked as Annexure-J.

That the. applicant begs to. state that further

the transfer of the applicant has not been made in
exigehcies of Service or in public interest in
as much as the order does not depict such recital.
Furthermore, the order of transfer has not been
passed by the competeﬁt'authprity.ln the instant
cése,‘the respondenf No.2 is the'éompétent

authority to make the transfer order and not the

| respondent No.3 who passed the impugned order of

transfer.

‘That the applicant begs to submit that under the
facts and Ciréumsﬁances of case, the impugned order
of transfer is without jurisdiction and malafide

N vy '

and as such, the'%—am-is liable to be quashed and/or
— .

declared illegal and void ab-initio.

Contd=11..



7. RELIEFS SOUGHT-

In view of the facts mentioned

in para 6 above, the applicant

prays for the following reliefs=

(a) the impugned order of
. transfer dated 10.7.95 issued
respondent No.3 may kindly be

quashed.,

8. INTERIM ORDER,IF PRAYED FOR :

-/
Pending final decision on the
applidation; the applicant seeks issue

of the following interim order=-

the impugned transfer order dated-

10.7.95 may kindly be stéyed.If the

impﬁgnéd Order is not stayed the

same would uproot a family, cause
irreparabléi?g the applicant and
derive him to desperation. Further, it
would disrupt the education of his
children and lead to numerous other

complicétions and problems and would

result in hardship and demoralisation.

- Still the applicant has not been rele-

-aged and as such, there is no impedi-
-ment at all for stay of the impugned

'6rder of transfer dated 10,7.95.

Contd-1 20 . ®
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S Details of remedies exhauSted.— | =

The applicant declares fhat he has availed of
all the remedies available to him under the

relevanﬁ service rules, etce.

(i) That no appeal or statutéry representation has
been provided under the'serVice rules applicable
to the applicantiagainst an ofder of transfer.
However, a representation was submitted to the
respondent No.2 on 22.7.95 and the same has not

beend disposéd of.

10. Matter not pendigg with any other court, etc.

The appiicant further_decléreé that the matter
regarding which this application has been made i=s
not pending before any Court of law or any other

authority or any other Bench of the Tribunal.

1. Particulars of Bank Dpa-ft/Postal Order in respect

of the Application Fee :.

1.  Number of Indian Postal Order - 8 03 88467=
2. Name of Issuing Post Office = CH#ANDHAR| (Assm’lmbgw)
3. Date of Issue of Postal Order~ ii-9-9S

4, Post Office at which payable -

12. Details of inéex.-, _ /

An index in duplicate containing the details of

the .documents to be relied upon is enclosed.

Contd=13..
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1.

2e

3.

4

e

Bo

8e

9.
10.

-1 Fm

List of enclosures :-

Copy of Office Order No. 9/81
dated 42.8;81 issued by res-
pondent Nos 4. |

Copy of prescription dated
7e10.83 .

Copy of Medical Certificate

dated 25.7.95 issued by Medical

Officer-in=-charge,ltafort Dispen=-
-sary ,General Hospital(Naharlagun).
Copy of Office‘Order N0.507/95
dated 10.7.95.

Copy of Letter dated 21.7.95-
issued by respondent No.4.

Copy of representation submitted
by the applicant. v

Copy of lettér dated 3.3.95 issued
by the reépondent No.4.

Copy of Letter dated 5.8.95 of

the applicant addressed to
respondent No.4. .‘ |
Copy of D.O.Letter dated 2.6.86.

Copy of Gynae Registration Card.

= Annexure-A

- Annexure=-B

- Annexure-C

- Annexure-D

- Annexure~E

-Annexure~F

- Annexure=G

- Annexure-=H

- Annexure-=I

- Annexure=Je

Con.td"1 40 .
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VERIFICATION

. I, Sri Bwarika Singh son of Late Rudal Singh,

aged about -39 years, working as driver, resident
of R.R.C;(Ay); Itanagar,.do hereby verify that the.
contents.from 1 to 13 are true to my personal

knowledge and belief and that I have not suppressed

any material facts.

Place ‘Guwahatie
Dated - 11 09019950

R calial

Signature of Applicant.

. o ' R
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Annexure-A

 REGIONAL RESEARCH CENTRE(AYURVEDA)
NEW_ITANAGAR-79110, ARUNACHAL PRADESH -

(Under Central Council for Research in Ayurveda and Siddha,
New Delhi— an autonomous organisation constituted by Ministry

of Health and Famlly Welfare, Govt. of Indla)

No.F.5-11/81/RRC/ITA/Estt. -Dated.12.8.81
OFFICE ORDER NO.9/81.

Shri Bwarika Singh is hereby appointed as Driver in

Regional Research Centre (Ayurveda),New Itanagar, Arunachal

. Pradesh WeCafs 9.9.1980_Qn a pay of R.260/- p.m.in the scale

of Pay R.260-6-326-EB-8-350 plus other allowances as admissi~

ble under rules.

His services are temporafy and liable to be terminated
with one month's notice from either side. He will be on

probation for a period of two years.

Other rules regulation nét enforced herein or in the
offer of appointment issued vide this Office Memo No.5-1/80/
RRC/ITA/Estt. dated 8.9.90, but premulgated by the Govt.

from time to time will be applicable in his case.

Sd/-Illegible

(Dr' .V.K.Singh)
Officer-in=-Charge.
To,
Shri Dwarika Singh,
Driver, R-OR.O Cho (Ayo )
New Itanagar;
Arunachal Pradesh. |
Contd=2..



Copy to -

1e The Director, Central Council for Research in

Ayurveda and Siddha, New Delhi for kind information

and necessary action pleases.
2e Office Order file.

3 Personal file.

(Dr.V.K.Singh)
Officer-in-charge.
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OR. J. SHARMA, CM.O. | Date...... ‘M@ .

CENTRAL HEALTH SERVICE
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«/General Hospital.(N‘aharlagu.rQ j
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Annexure=D.

'CENTRAL COUNCIL FOR RESEARCH IN
AYURVEDA AND SIDDHA |

JoLoN.B.C.H.A:B.,Noo61-65,Insti tutional Area
‘Opps 'D' Block,Janakpuri. ,New Delhi-58. .

F.N0,122-2/86~CCRAS/Estt.  Dated- 18— 73 O«
OFFICE ORDER NO. 507/95
The following employees of the Council are hereby

transferred with immediate -effect in the same capacity

as indicated below :=

S.N./Name.of the employee  From I To Remarks.,

1. She Rudal Singh, Driver THCRP,Ziro RRC, He is not entit
. - . Itana~ led to TA/Da ==b
-gare. and Jjoining '

: time as the
transfer has
been made at
his own request

to move only
after reliever

2. Sh.D.Singh, Driver RRC., THCRP, joins.
' : Itana- Ziro TA/DA and join=-
~gare ing time is
admissible as
. per rules.

Sd/-Illegible,
(A.L.VACHHER)

Deputy Director (Admn.)
- for Director.

To,

Te 'Sh.o Rudal Singh,
Driver, THCRP,Zior
2. Sh+DesSingh, Driver,

_RRC(Ay.),Itanagar. - .
(Through 1: Res. Officer Incharge,RRC(Ay),Itanagar)

oAk
) o 2¢ AJR.O. Inpharge,THCRP,Ziro).
+ \‘f()/‘/ ; :
3 \\\a\\c\‘ ﬂ\{\l) . '
AN | Contd-2..
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Copy to :-

1.

2.

3,
4,
5,

6o

7o
8.

The Asstt. Res. Officer Incharge, THCRP(A4y.),Ziro with
the request to relieve Sh.Rudal Singh, Driver to Jjoin
at the place of posting immediately. His Service Book/
Leave Account/LPC may be sent to the place of posting

immediately after his release.

The Reses Officer Incharge, RRC(Ay.) ,Itanagar with
the requést to relieve Sh.D. Singh, Driver to join at
the place of posting immediately. His service Book/
Leave account/LPC may be sent to the place of posting

immediately after his release.

Accounts Officer, CCRAS,New Delhi.
Ad.0.(V8E)/Pde0s(4&B).

Admn. Section/Bﬁdget Section/0.S.(E).
Computer Cell,

Office Order file.

Accountant~I & ITI.

Q\ ‘ o Sd/~Illegible.
3“1””’6 e for Pirector
nVaYn



PRI

- , o Annexure~E,

REGIONAL RESEARCH CENTRE (AY)
ITANAGAR

No,11-5/80-RRC/Ita/EF/2024 Dated 21.7.95
To, . ' 2 o

Shrl D,Singh, Driver, .

RRC(Ay),Itanagar.

. Sub:= Advance TA/DA in connection with transfer
regarding -

I am enclosingAherewith<an'Office Order No.507/95
F.N0.122-2/86-CCRAS,Estt. dated 10.7.95 received from
£hé Council in connection with your transfer from RRC(Ay)
Itanagar to THCRP,Ziro and you are requested to submit
your TA/DA bill within 10 (ten) days from the date of

the recelpt of thls 1etter.

Encl.-As above - Sd/-Illegible,
(Dr.V.K.Singh)
Officer-in-charge.
Copy to :~

The Accounts Section of the Centre for necessary
action. ,

W}p@ .' » ‘ . . | . .
| (Dr.v.K.Singh)
ﬁ}g%igjf( ’ '_ Officer-in-charge.

6 o)
(0- éwuﬁw



Annexure~F,
To, '
" The Director,

C.CeR.A.S.
New Delhi,'

(Through the proper Channel)

Sub:~ Transfer postlng at choice place as per facility .
provided by the Govt. to the employe serving in N.E.
Region regarding. :

- Sir,

With reference toryourloffice order No.507/95 F.
No.122-2/06-CCRAS/ESTT, Dtd.10.07.95 and letter No.11-5/80
RRC/Ita/PF/2024, dated 21/07/95 of ‘the incharge RRC(AG) |
Itanagar A.P. regafding the above mentioned subject. I beg
to submit a.few lines for your kind consideration and

sympathetic action as under.

1.  That Sir, I am serving in the N.E. region since 1980
and has completed the tgnure more that‘the period require
to transfer an employee at or nearest to choice place as
mentioned in the Govt. order No.OM.No.20014/3-E iv, dated
the 14.12.1983.>ofvministries'of_Einance department of
expenditure and D.O. letter No.8/22/80/estt(PAR) dated.
2.6.1986. From the secretary ministry of personnel and
trabning, administrétive'reformed and public grievances

and pension (Copy enclosed for your ready reference Sir).

2, That Sir, I . am a~patient of suffering from respiratory
trouble and taking the treatment. If I will be tiansfer at a
cool and high altitude stationtd iike Ziro, I will suffer
more and it would may cause vital sufference to my health

and lifes
e et
e\%W
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-Dm
3. That Sir, my three children are studying at Kendriya
Vidyalaya No.II Itanagar in class Vth,IIIrd and II but
there is no Kendriya Vidyalaya school at Hapoli. AS such the

future of my children will suffer a lot and mear carrer may

be ruinede.

4. Beside it my wife has pregnency of 4-5 months and sﬁe'

is facing trouble due to ite

UnderAthe circumstance mentioned as above it is there-,
fore most humbly and earnestly feqﬁest tb your honoﬁr'that
' I may kindly be transferred in & plain area R.R.I(AG) Pafna,
Bihar as in this nearby institutions of this council as per
provisions laid down in the.above said Govt. order-for which
I will be ever gratéfﬁl to your honour, otherwise I‘may
kindly be allowed to serve at R¢Ric;(AG) Itanagar till

my posting at above said choice places.'

I hope'my this Simple and genuihe request will be
considered sympathetically on -humanitarian ground at an ’

earliest possible from. your goodselt.
With best regard.

"Yours faithfully,
8d/-I1llegible,
(Sri D.Singh)

N |
»ilkﬁﬁgTQf . Driver R.R.C.(AG)

Itaﬁkar sAPa
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Annexure=G

REGI ONAL RESEARCH CENTRE (AYURVEDA)
ITANAGAR

No.11-5/80-RHC/Ita/PF/2070 Dated:3.8.95
To, | |

Shri D.Singh,Driver,

RRC(Ay),Itanagar.

Sub:= Advance TA/DA in connection with transfer

regarding=- -

With referehcé to this Office letter even No.2024
dated 21.7.95, You have not Subﬁit the TA/DA advance
claim till date. You are therefore requested again to submit
your advance bill immediately for arrangihg payment.
Othergwise you may be relieved without TA/DA advance
and this Centre may not be responsible for non payment

of advance TA/Dj.

. | ‘ Sd/-Illegibl
%{ : be8.95 "
\ \(WP*) (Dr.vV.K.Singh)

h Officer-in-Charge.
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- Annexure-~ }1
To,
The Incharge,

R.R.C.(AY),Itanagar,
Ar'unaChal Pradesh. Dated. 5.8.950

Sub:-Submission of Advance transfer T.A./D.A.Bill-Reg.

Sir, |

With reference you letter No.11-5/80-RRC/Ita/PF/2070
dtd.03.08.95 regarding the above mentioned subject I am to
say that I never asked for my transfer ami the order issue is
against the provision of the Govt. order of Transfer Policy
in N.E«Region which has already been represented through
proper channel before this t#ansferring authority the Direc-

-tor of the council which is well in your good knowledge.

Hence the question for submission of ‘advance transfer
T.4.D.de Bill before receiving any response in this connec-
-tion from the council does not arise and I also may kindly

be not released before finalisation of my case from the

council,
Thanking you sire
Yours faithfully,
Sd/~I1llegi ble.
(D.Singh)Driver
' ReR.Co(4y)e
Copy to &=

1+ The lirector, CCRAS New Delhi
for his kind information and necessary please.

2. The General Secretary 'RE.VA!
Madras

e The President Co~ordination Committee of
Central Govt. Employees @ Worker Itanagar A.P.

G\S(\«t/y\'/‘a‘(
=
///Tﬁg//

k") <. (Z\‘Ir\‘“’{)‘)
RAV“
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‘Annexure'- I

Copy of D.0O. Letter No. 6/22/80/Estt/(Pay)II,dated
2nd June, 1986 from Shri K.Ramanujam ,Secretary,
Ministry of personal and Training. Administrative

Reforms and Public Grievance and Pensione

During his visit to the North Eastern Region as also
the Tribal Areas in the various part of the country,
the Prima Minister has found that bright and motivated
officers are rarely posted to those areas. Officers

are not quite anxious to serve in such remote areas

~ because of thé hardships they have generally to undergo
there. A&s a result ,development programmes in

such areas are affected adversely.

2. After examining the various pYespects connected
with the_problem incentives are now being provided

to attract officient officers to serve in such areass
In the Ministry of Finance (Department of Expenditure)
DeM.i0,20014 , 3/83-£.1IV, dated the 14th December,1983
certain improved facilities has been provided for the civili
-an emplqyees of the Central Government serving in

the state and Union Tarritories in the North Eastern
Region as also in the Andaman & Nicobar Islands.

In that 0.M. it is interalia provided that on comple-
~tion of the tenure of service in these areas the
officers may be considered for pesitisn posting to
station of theifAchoice as far as possible. However,

it has been brought to our notice‘that this incentive is not

W Contd-
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being implemented in practice in same cases.

3 In this connection the Prime Minister has observed

as under :~-

"After Serving a full tenure in the tribal areas

the officer should have ehoice of posting thereaftary

4, I shall be grateful if you will kindly look into the
matter and epsure that in respect of the services and
cadre which.are being controlled and administered by

your Ministry/Department the officers are given a choice
of posting after they have served a full tenure in North
Eastern Region or the Tribal area‘in the various part of

the countrye.

\W*'LQ

\V '>\0&’/"§ Yours Sincerely
o\ v .

\\ Sd/ - KoRa a m

\@\Q\QQ.) | /= manuja )
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RMH/F/56
 3M/5-95/RKMP

Ramakrishna  Mission Hospital ;

Itanagar—791 113

Telephone : 2263 Telegram : AROGYA

GYNAE REGISTRATION CARD

Regn. NOZ{//C[ / y/

Time—-—Bet

/, :'Cllnic‘i‘fz Days: |
- Mon, :‘,.'vWed. o
_ .Thurs Satur {

en 8 AM. &11AM

Date / 7 /70/




